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N.P«.. N502911/95 in
. U.A. No. 16364/94

L 4

New Delhi, this the 3ok day of Nov.,1995
Hon'ble Shri B.K. ingh, Member (A

Smte Usha Sharma
r/o F-6/5, Model Toun, 4
Delhi. .efRBVieu applicant

(By shri Ram Fal Sharma, Advocate)
Versus

1. Government of N,C.T. of Delhi,
through the Chief Secretary,
5, Alipur Road,

2, Jirector ofEducation,
N IC o1 OF D‘Elhi ']
0ld Sectt.,Uelhi.

e Director of Vvigilence,

Govt. of N,C.T,, Delhi
0ld sectt.,Delhi, «oRespondents

0RO ER (By circulation)

delivered by Hon'ble Shri B.K&8ngh, Member (A

This 7.A., No. 315/95 has been filed alonguith M,A.
No, 2911/95 for condonation of delay. C.C.F. No. 210/95
has been filed and is pending before the Court No. 2 and the
alleged contemners have already been served with natice

to Shou cause on 20.12.1995,
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the Tribunal comes to the conclusion thet there is willful

tefiance of the orders the alluged contemners Will He Mauted

up for cortempte  The cscision of the court in .0 would be

final in regerd to both com~Tiance or non-compliance and &lso
PR . __9f the _ )

fegerding gaterpretation’/ orler so made. The Meks and the

review applic etion both are not maintsinable and are summarily

rejected,

(a.K.szmcH%
Member (A






